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New Delhii this the 3/~ day af March,1997,

HON'BLE MR.S5. R, aDIGE,MEMBER(A) o
HON'SLE DR.ALVEDAVALLI, Ma18Er(3).

S’hl Rajaav Aumary

“o shri Shanvirc Singh,

o SheMznoj Vishnoi, -

o House Noe5/309, Sanipuss,

Cali No.8, Govindsuzd,
Modi Nagam, .
Dj_.stt. Ghazisbad (UP) ceccess Applicent,

.

(3y adwreats: Shri D.a.Mann),
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1, Union of India
through

“The speratary,

Deptt, of Parsonnsl & lrmms‘amg,
Ministoy of D@,rsonnel, Pusiie Grisvances &
pgnai‘jﬁw .

North 3la ek=T,

Nau., 'Je.Lnic ‘

2. The Regiocnal Director (N.R)
“‘td’f‘ Select J.cm m”"‘iluo-uﬂ,
Blogk=12,
hr;* driya Ka*"alay Harlca“
Lo v‘hﬂ Fba"" .
Neuw Dslhi = ‘HG 003.

3. Du}.xuav Pa_;mnal D;LZ‘SC'LGI" R
Staff 5siection Qummiseion,
RBlock No.12,

Kendriya Karyalay pavisar,
Lodi fbad,
ey Delhi « 140 003,

4e asott, Nirsstor{TiR R)
Staff Selection Oamission,
Block Noa.12,
Kendriya Karyalay Parisar,

Lodi fead,
N e Oel"u- 11000 3 cssss Rasgonden ts,
JUDMENT
2Y HON'BLE MR, 3, ReADIGE, M3 r{ a ¢

Applicant seeks gusshing of Respondents? opdes

dated 1742.97 can a1calling his candidature for recyuitment
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to the poe Sector, o fentral fxeiss, Inecoma Tow
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Ra=gxamin 2tiony 19858 and for a dirscticn W decl:qrs
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his result and for appointment inm cass he it salactsd,
2. The applicant has himself adnit
of the Oa that in response to the advertliscment fur

holding of .tha ssid exame., hs Filed thres opplication
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ms Trom. different regions . W notice that in
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ppiication fomm (annexure=AB), cach applicant has
- .

docl argn{ that he has nct submitied any ot
appliecation for recrumi"tment,aﬁd if he contrawnes Hhis
rule, his epplicetion is liable &0 be rejectsd by the
Tmmission summarily. Furthsmore the insitrustione
contained in para ‘Eij( v) of the Exem. notice stste
explic .. tly that fumishing of ?al’sa dacl aration is
liable 56" cancell stion of candidatura and similarly
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para 10 {vi) states that recourss to illegel/urcng
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maahe in the axem is sipilarly lishlas o cancellatio

idaturgs Despite that bthe zpplicent has
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imself adnitted that hs Mad submitisd 25 many a3
three applicstion foms from different renicns, He
contends that he did __'i?-f-‘:‘:i?.» ig Lo boma®licg mistcks
but manifestly ‘ts.is-plea cannio § Be 2nozp bed i

the Face of the daclarationm that he has signad.

Je The fact of applicant having schmitted
more than one =ppilication for tha zaid BNEl ey Wad

Lo ey LB [ T " s . = ) ,
detecied after the intervisw vss hal dy Lae3 not
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preciuds fhe regpondents from cancelling the

9 2 . - . v . . «
sppiicant’s candidature for having given a falig
.| o b ? 2 Loy vim o D bye oo 3 I~ a )
ceciacation in tzmms of the insipueiians 2o ve M and the

conduct of the EZxan, referrad to abT ve e

&, Appilicant has citad many rulings including
ATR 1576 3C 3763 niqp 1932 Patna 122; alg 1879 teihi
875 AIR 1987 Raje 8 and RIA 1966 a4f 5%, hut in ths ®uc
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of tha instructions o vaning the condunt of the exan
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Swh adnission that he il ad as
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cevion inm cansail endidaturs is fully in

order and noeng of the judmants 2iisd By Him ca
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sy msslSiance i the Tacts and circumstancosof

-5, In the result, She application is dignis
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